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ORDE R (Oral)
| ¥ PefMs. Bidisha Baneriee, JM:-
{
Heard both.
\ 2. ltis seen that the applicant is aggrieved as he passed the written test and PET

ye% not sent for medic'el} examination, as at the documents verification stage the
! reé_pondents found out thet the “edge” of the admit card issued tc the applicent and its
i coLnter foil retained by the respondents did not tally.

A 3. Since no representation has been preferred by the vapplicant before the

i : authorities, no order has been passed by the respondents as yet and therefore no

adverse order’is under challenge in the present OA.
4.  Therefore, the OA is disposed of with liberty to the applicant to prefer a o 2

reg)resentation before the authorities seeking appropriaté relief, within a period of one

month from the date of receipt of a copy of this order. Upon receipt of such

representation the respondents shall duly consider the case of the apclicant within a

further penod of 2 months and pass appropriate order in accordance with-law.

5‘l It is made clear that we have not gone into the merits of this matter and therefore
, all pomts are kept apen for consideration by the respondents’ authorities.

6. The-present OA is accordingly disposed of. No costs.
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